
DECLARATION OF ASSETS IN THE FORM OF REAL ESTATE OR INVESTMENTS 

AS PER THE FULL COURT (OF THE SUPREME COURT) RESOLUTION DATED 7
1lI 

MAY, 1997, ADOPTED BY THE FULL COURT OF THE HIGH COURT OF DELHI ON 

26
1lI JULY, 1997 AND RE-ITERATED ON BTHjULY, 2008. 

A. Name of Judge: GIRlSH KATHPAUA 

B. Name of Spouse: DEEPTI KA THP ALIA, Advocate (presently not practising in De11n) 

c. Name(s) of Dependent Family Members and relationship: 

C.1· Dependant No.1: DEEPTI KATHPALIA (wife) 

C.2 Dependant No.2: KRITI KATHPALIA (daughter) (studying in Canada) 

1. Real Estate (immovable property) 

1.1 Real Estate (immovable property) of the Judge 

S.No Desaiption Remarks 

1. Residential House: Cl47B, Kalkaji, New Jointly inherited and held with brother Dr lsh 

Delhi Kathpalia. Presently, occupied as residence 

by Dr lsh Kathpalia and his family. 

2. Residential House: ClS1, Old Double Storey, Jointly inherited and held with brother Dr.Ish 

Lajpat Nagar IV, New Delhi Kathpalia, who was using the same as his 

medical clinic, but sealed by municipal 

authorities few years back. 

3. Office Space: DPT S10, Sib. floor, Prime Jointly owned with Mrs.Deepti Kathpalia (my 

Towers, DLF, Okhla Phase-I, New Delhi wife) and Mrs.Shashi Arora (my mother in 

with parking space law). Presently for past few years, given on 

lease. 
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12 Real Estate (immovable property) ,of the Judge' s Spouse 

5.No Description Remarks 

1. Residential Flat Flat No.lB, Block B, MIG Allotted by NOIDA authority in the name of 

Flats, Sector 99, NOIDA. UP Mrs.Deepti Kathpalia (my wife). Out of my 

savings I contributed towards part of sale 

consideration. Presently for past few years, 

given on lease. 

2. Residential Flat Second Floor, D-47, Purchased by Mrs.Deepti Kathpalia in her 

Kalkaji, New Delhi name out of her own savings and money 

inherited by her. Presently for past few 

years, given on lease. 

3. Agricultural land: 8 kana1 0 marla in Purchased by Mrs.Deepti Kathpalia in her 

village Tethar, tehsil Sohna, district own name out of her savings and her share 

Gurugram, Haryana in sale proceeds of house No. S7, Navin 

Shahdara, Delhi (jointly inherited by her 

with her mother and sisters) 

1.3 Real Estate (immovable property) of the Judge' s dependant No.1 

5.No. Description Remarks 

Please see 1.2 above 

1.4 Real Estate (immovable property) of the Judge' s dependant No.2 

5.No. Description Remarks 

nil 
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2. Investments 

2.1 Investments of the Judge 

2.1.1 Shares 

I£N~ I~ IN'- 1-
2.12 Mutual Funds 

2.1.3 Deposits and other Financial Investments 

8.No Description Amount Remarks 

1. Fixed Deposit with Axis Bank Rs23,OB,730/- DoM: 27.01.2025 

2. Fixed Deposit with Axis Bank Rs23,OB,729/- DoM: 27.01.2025 

3. Fixed Deposit with Axis Bank Rs.6,33,313/- DoM: 25.12.2023 

4. Fixed Deposit with Axis Bank Rs.12,66,620/- DoM: 25.12.2023 

5. Fixed Deposit with Axis Bank Rs.12,66,772J- DoM: 25.12.2023 

6. Fixed Deposit with Axis Bank Rs.5,61,34&'- DoM: 24.01.2024 

7. Max Life Guaranteed Income Plan Rs.17,64,786/- DoM: 11.09.2027 . 

8. Max Life Guaranteed Monthly Income Rs.2,17,0B0/- p.a. till Rs.10,OOO/- p.rn. to be 

Plan 12.12.2017 received till December, 

2028 

9. Sovereign Gold Bonds 2021-22 Rs.4,84,OOO/- DoM: 01.06.2029 

10. Recurring Deposit @ Rs.20,OOO/- per Rs.3,14,512J- DoM: 18.12.2024 

month with Axis Bank 

11. Provident Fund Rs.48,07,600/- (without till April 2023 

interes~ 
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2.2 Investments of the Judge' s Spouse 

22.1 Shares 

I~I~ 

222 Mutual Funds 

ISNO·I~ 

2.2.3 Deposits and other Financial Investments 

&No Description Numberl Wejghtl Remarks 

Amount 

l. Gold & Diamond jewellery approximately Consists of jewellery purchased 

Rs.80.00,OOO/- by her out of her 

savings/earnings, inherited and 

received as stridhan from her 

parents. 

2. Max Life Guaranteed Income Plan Rs.1,17.480/- p.a Rs.ll,OOO/- pm. to be received 

paid till 16.09.2023 from Oct.2024 till Sept2034 

3. Fixed Deposit with Axis Bank Rs.4.53.34l1- DoM: 26.08.2024 

4. Fixed Deposit with Axis Bank Rs.5.09,3861- DoM: 24.07.2024 

5. Fixed Deposit with Axis Bank Rs2,23,5351- DoM: 12.05.2024 

6. Fixed Deposit with Axis Bank Rs.04,61,2961- DoM: 02.05.2025 
r 

7. Fixed Deposit with Axis Bank Rs.1.90,630/- DoM: 06.03.2024 

8. Fixed Deposit with Axis Bank Rs.6,32,3221- DoM: 24.12.2023 

9. Fixed Deposit with Axis Bank Rs.12,35,l961- DoM: 08.02.2025 

10. Fixed Deposit with Axis Bank Rs.20,49,0411- DoM: 08.02.2025 
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2.3 Investments of the Judge' s Dependant No.1 

2.3.1 Shares 

laN~ I~ INumM 1-
2.3.2 Mutual Funds 

laN~ I~tion INumM 1-
2.3.3 Deposits and other Financial Investments 

s.No. Description Numberl WeightJ Remarks 

Amount 

Please see 2.2.3 above 

2.4 Investments of the Judge' s Dependant No.2 

2.4.1 Shares 

laNo. I~ INumM 1-
2.4.2 Mutual Funds 

I~ I :7ption INmnM I~b 
2.4.3 Deposits and other Financial Investments 

S.No. Description Numberl WeightJ R.einarks 

Amount 

1. Public Provident Fund in PO: Kalkaji Rs.2,50,OOO/- approx. 

2. UC Policy Rs.75,OOO/- DoM: 20.04.2030 

3. UC Policy Rs.60,OOO/- DoM: 08.01.2033 

4. UC Policy Rs.1,OO,OOO/- DoM: 28.03.2031 



3. Other remarks 

Sh.Gopal Krishan Arora, father of my wife Mrsneepti Kathpalia, 

Advocate passed a~y intestate on 19th January, 2011 leaving behind four 

legal representatives, namely his wife SmtShashi Arora and three daughters 

SmtArti Arora, SmtDeepti Kathpalia (my wife) and Smt.Pooja Kathuria, all 

of whom have inherited the estate left behind by my father in law. Estate left 

behind by my father in law comprises of vast immovable as well as movable 

property, details whereof were being regularly submitted m my annual 

statements of assets during my tenure as judicial officer m the district 

judiciary. Till date the estate left behind by my father in law has not been 

completely partitioned between my wife, her sisters and their mother. It had 

been decided that first of all the entire estate including the business share of 

my father iil law in an iconic brand in ayurvedic medicines shall be 

ascertained and if possible, partition of the complete estate shall be done not 

during the lifetime of my mother in law as a mark of respect to the 

sentiments of my father in law. The money/assets received periodically by 

my wife in the course of stepwise partition till date was being regularly' 

intimated to the High Court during my tenure as a judicial officer of the 

district judiciary. 
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